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No. 17-11LA of' 2013/60.—The Haryana Panchayati Raj (Amendment)
Bill, 2013. is hereby published for general information under proviso to Rule 128
of the Rules of Procedure and Conduct of Business in the Haryana Legislative
Assembly :—

Bill No. 17—HLA of 2013

THE HARYANA PANCHAYATI RAJ (AMENDMENT)
BILL, 2013

A

BILL

fin-they to amend the Haryana Panchayati Raj Act, 1994.

Be it enacted by the Legislature of the State of Haryana in the Sixty-fourth
Year of the Republic of India as follows:-

1. This Act may be called the Haryana Panchayati Raj (Amendment) Short title.
Act. 2013.

2. After sub -section (3) of section 7 of the Haryana Panchayati Raj Act,
1994, the following sub -section shall be inserted, namely:, —

"(3A) Where any area is excluded from or included in any sabha area
under sub -section (3), the assets and liabilities attached with such sabha
area shall be apportioned by the prescribed authority in such manner, as
may be specified.".
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STATEMENT OF OBJECTS AND REASONS

Section 7 of the I laryana Panchayati Raj Act, 1994, provides that the
Government may. by notification, include or exclude any area from the sabha area.
Section 215A of the Haryana Panchayati Raj Act, 1994 and Rule 26 of the Haryana
Panchayati Raj Rules. 1995 provides that the dispute between two or more Gram
Panchayats shall be decided by the Deputy Commissioner. Any of the provisions
either of the Haryana Panchayati Raj Act, 1994 or of the Punjab Village Common
Lands (Regulation) Act, 1961 does not provide the manner and procedure of
apportionment of assets and liabilities between the bifurcating Gram Panchatats.
Non existence of any provision in this regard has led to a bunch of' litigations in
the Hon' ble High Court, Consequently the Hon' hle High Court has also observed
that the State Government should immediately make a provision to reduce the

BHUPINDER SINGH HOODA,
Chief Minister, Haryana.

C'handigarh :
The 6th September, 2013.

SUMP' KI. MAR.

Secretary.
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